\ 2041 TEM NO. 2 COURT NO. 1 SECTION PI L

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.A No.6-7inl.ANo.4 in WRITPETITION (CVIL) NO(s). 401 OF 2001

MATRI BHASHA VI KAS PARI SHAD

VERSUS

UNION OF I NDI A & ANR

Petitioner(s)

Respondent ( s)

(For directions and exenption fromfiling OT. and with office report)

Date: 08/01/2007 This Petition was called on for hearing today.

Anand Swar oop Garg-In person

Tara Chandra Shar nm, Adv.

Neel am Shar ma, Adv.

R K. Si ngh, Adv.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE C. K. THAKKER
For Petitioner(s) M.
For Respondent (s) M.
Ms.
M.
Ms.

Deepa Rai, Adv.

M. K V. Mhan , Adv

M.

Mohan Parasaran, A. S G



M. Rudreshwar Singh, Adv.

M's. Sushma Suri, Adv.

M. B.V. Balaram Das , Adv

UPON hearing counsel the Court nmade the foll ow ng

ORDER
From the reply filed by t he NCERT and CBSE and t he subm

ssi on

made, it appears t hat t hese t wo bodi es are now inplenmenting t he ord
ers

passed on 6th Septenber, 2004 and 31st January, 2005. In this view, the

applications are di sposed of.

(N.  Annapur na) (V. P. Tyagi)

Court Master

Asstt. Registrar



